
 23  Matters  Under  Rule  377

 In  view  of  these  unhealthy  developments,
 I  would  request  the  Minister  of  Forests  and

 Environment  to  take  precaution  to  protect
 the  Chambal  Valley  reservoirs  from  sedimen-

 tation  in  future  and  stop  the  illegal  opera-
 tions  of  all  sorts  in  the  Chambal  catchment

 area.

 (vi)  Need  to  fix  the  support  price  of

 groundnut  at  Rupees  Six
 Hundred  and  fifty  per

 quintal

 SHRI  K.  RAMACHANDRA  REDDY

 (Hindupur)  :  Agricultural  Prices  Commission
 is  not  able  to  take  a  realistic  view  in  fixing
 the  prices  for  agricultural  commodities.
 Because  of  the  lack  of  rural  background,
 the  Members  of  this  Commission  are  not  in
 a  position  to  understand  the  travails  and
 tribulations  of  the  cultivators.  It  is  highly
 necessary  that  somebody  with  rural  back-

 ground  should  be  associated  with  the  working
 of  this  Commission  so  as  to  fix  remunerative

 prices  for  agricultural  products.  This  year
 the  Government  had  increased  the  price  for

 sugar  cane  from  Rs.  170  to  Rs.  180  per
 tonne.  The  unrealistic  attitude  of  the

 Agricultural  Prices  Commission  is  reflected
 in  the  fixation  of  prices  of  sugar  cane  and

 groundnut.  Last  year  itself,  the  Government
 of  Andbra  Pradesh  paid  Rs.  65  more  i.  e.
 Rs.  235/-per  tonne  for  sugar  cane  and
 even  that  was  supposed  to  be  unremunera-
 tive.  So,  increase  in  the  price  from  Rs,  170
 to  Rs.  180  will  not  give  any  solace  to  the

 agriculturists.  If  the  price  of  sugar  per  kg
 is  increased  by  50  NP,  the  agriculturists  can
 be  given  Rs.  5U  per  tonne  more.  Moreover,
 with  regard  to  the  groundnut  prices,  the
 Centre  has  increased  the  price  from  Rs.

 350/-  to  Rs.  370/-  per  quintal.  Last  year,
 the  market  price  was  Rs.  500/-  per  quintal
 and  this  year  it  is  more  than  Rs.  550/-  per
 quintal.  So,  the  price  of  Rs.  370/-  per
 quintal  will  not  act  as  an  incentive  for  the

 agriculturists  to  grow  more  groundnut.  So,
 I  request  the  Central  Government  to  fix  up
 the  support  price  of  groundnut  at  Rs.  650/-
 per  quintal  so  that  it  may  act  as  an  incentive
 for  cultivators  to  grow  more  groundnut  in
 the  country.
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 [Translation]

 (vii)  Need  to  install  effluent  treatment
 plants  throughout  the  country

 particularly  at  Ranipet  in
 Tamil  Nadu  to  check
 pollution  in  the  country

 *SHRI  R.  JEEVARATHINAM
 (Arakkonam)  :  It  has  been  mentioned  in  the
 Consultative  Committee  held  very  recently
 under  the  auspices  of  the  Ministry  of  Indus-
 try  that  in  the  industrial  complex  in  Baroda,
 the  Gujarat  State  Government  in  cooperation
 with  the  Indian  Petro-Chemicals  Ltd.  and
 the  industrial  units  of  the  area,  has  success-
 fully  made  arrangements  for  treating  the
 effluents  of  various  chemical  and  other
 industrial  units  there.  It  has  also  been
 informed  that  in  Bombay  also  _  similar
 successful  arrangement  has  been  made  in

 cooperation  with  the  Indian  Organic  Chemi-
 cals  Ltd.

 Sir,  in  Tamil  Nadu,  in  Vaniambadi,
 Ambur  and  in  Ranipet,  there  are  a  large
 number  of  tanneries  and  other  chemical
 units  working  both  under  the  Government
 and  the  private  sector,  the  effluences  of
 which  have  been  a  great  health  hazard  to
 thousands  of  people  living  there.  The  surface

 water,  subsoil  water,  vegetation  and  paddy
 fields  covering  vast  square  miles  are  already
 greatly  affected  and  becoming  useless.

 I  would,  therefore,  request  the  Govern-
 ment  to  make  similar  arrangements  for
 installation  of  effluents  treatment  plants  in
 other  parts  of  the  country,  particularly  in

 my  constituency,  that  is,  Ranipet,  so  that
 fast  pollution  of  land,  water  and  the  air  is
 arrested  and  the  people  and  the  people  and
 the  vegetation  in  those  areas  are  saved.

 -

 11.20  brs.

 SUSPENSION  OF  PROVISO  TO
 RULE  66

 (English)

 THE  MINISTER  OF  HOME  AFFAIRS
 (S.  BUTA  SINGH)  :  Sir,  I  beg  to  move:

 *The  Speech  was  originally  delivered  in
 Tamil.
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 “That  this  House  do  suspend  the

 proviso  to  Rule  66  of  the  Rules  of
 Procedure  and  Conduct  of  Business
 in  Lok  Sabha  in  its  application  to  the
 motions  for  taking  into  consideration
 and  passing  of  the  Constitution  (Fifty-
 fifth  Amendment)  Bill,  1986,  and  the
 State  of  Arunachal  Pradesh  Bill,  1986
 inasmuch  as  these  are  dependent  on

 each  other.”’

 MR.  SPEAKER  :  The  question  is  :

 ‘*That  this  House  do  suspend  the

 proviso  to  Rule  66  of  the  Rules  of

 Procedure  and  Conduct  of  Business

 in  Lok  Sabha  in  its  application  to  the

 motions  for  taking  into  consideration

 and  passing  of  the  Constitution  (Fifty-
 fifth  Amendment)  Bill,  1986,  and

 the  State  of  Arunachal  Pradesh  Bill,

 1986  inasmuch  as  these  are  dependent
 on  each  other.”

 The  motion  was  adopted.

 SHRI  INDRAJIT  GUPTA  (Basirhat) :
 What  bappened  to  the  statement  ?

 MR.  SPEAKER  :  He  will  be  making  at

 1.30.

 SHRI  INDRAJIT  GUPTA  :  Why  ?

 MR.  SPEAKER:  There  was  some

 difficulty.  He  will  have  to  go  to  Rajya
 Sabha.  He  will  make  it  here  and  then  go  to

 Rajya  Sabha  ...

 THE  MINISTER  OF  HOME  AFFAIRS

 (S.  BUTA  SINGH):  My  _  colleague,  the
 Minister  of  State,  will  do  it  in  Rajya  Sabha
 and  J  will  do  it  here.

 SHRI  INDRAJIT  GUPTA  :  Why  don't

 you  finish  it  now  ?

 SHRI  SAIFUDDIN  CHOWDHARY

 (Katwa)  :  Why  to  delay  ?

 SHRI  INDRAJIT  GUPTA:  If  the
 statement  is  ready,  I  would  suggest  that  he

 may  make  it  now.  If  it  is  not  ready,  then
 he  should  say  so.

 and  State  of  Arunachal  Pradesh  Bill

 SHRI  SAIFUDDIN  CHOWDHARY  :
 If  it  is  not  ready,  why  is  it  not  ready  ?

 5.  BUTA  SINGH:  The  translation  is
 being  made  available.  As  soon  as  it  comes,
 ।  will  make  it.

 11,22  brs.

 CONSTITUTION  (FIFTY-FIFTH
 AMENDMENT)  BILL,  1956

 AND
 STATE  OF  ARUNACHAL  PRADESH

 BILL,  1986

 {English

 MR.  SPEAKER  :  Items  25  and  26  will
 be  discussed  together.  Minister  may  move
 both  for  consideration.

 THE  MINISTER  OF  HOME  AFFAIRS
 (S.  BUTA  SINGH)  :  Sir,  I  beg  to  move  :

 ‘‘That  the  Bill  further  to  amend  the
 Constitution  of  India,  be  taken  into
 consideration.”’

 The  State  of  Arunachal  Pradesh  Bill  for
 the  establishment  of  the  new  State  of
 Arunachal  Pradesh  is  also  being  introduced
 in  this  House.  In  that  Bill,  a  provision  has
 been  made  that  the  Legislative  Assembly  of
 the  State  of  Arunachal  Pradesh  shall  consist
 of  forty  members.  To  give  effect  to  this

 proposal,  it  is  necessary  to  make  special
 provision  in  the  Constitution  as  Article
 170  (1)  of  the  Constitution  provides  that
 the  Legislative  Assembly  of  each  State  shall
 consist  of  not  less  than  sixty  members.
 Further,  the  existing  30-elected  member

 Legislative  Assembly  of  the  Union  Territory
 of  Arunachal  Pradesh  is  proposed  to  be
 made  the  provisional  Leglslative  Assembly
 for  the  new  State  of  Arunachal  Pradesh
 until  elections  are  held  on  the  expiry  of  the
 five-year  term  of  the  existing  Assembly.  This

 Bill,  therefore,  sezks  to  provide  that  the

 Legislative  Assembly  of  the  new  State  of
 Arunachal  Pradesh  shall  consist  of  not  less
 than  thirty  members.

 The  Bill  also  seeks  to  insert  Article
 371.0  H.  This  provision  is  sought  to  be  made


